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BEFORE THE NATIONAL GREEN TRIBUNAL 
PRINCIPAL BENCH, NEW DELHI 

O.A. No.1164/2024 

In the matter of: 

News Item titled "How open drain snuffed out another young 

life" appearing in the Times of India dated 27.08.2024 

Affidavit on behalf of Respondent No.6/ MCD 

I, INDERJEET SINGH S/o RAM Jl LAL, presently working 
as Executive Engineer, Maintenance-!, Narela Zone, Municipal 
Corporation of Delhi, do hereby solemnly affirm and declare as 
under: 

1. That the deponent is working as Executive Engineer, 
Maintenance-!, Narela Zone, ~unicipal Corporation of Delhi 
and is well conversant with the facts of the case and competent 
to swear the present affidavit. 

2. That the deponent herein is filing a short affidavit, however the 
deponent seeks liberty to file detailed affidavit if so desired by 
the Hon'ble court. 
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4. That upon inspection, it was found that the Nalla/ drain where 
the death of a five year old girl happened does not belong to 
MCD. The Nalla/ drain comes under the jurisdiction of PWD ans 
the same was under construction at the time of incident. 
Photographs of Nalla/drain where the child had drowned is 
attached. Also the newspaper clipping which mentions about the 
incident with heading mentioning the Nalla as PWD nalla is also 
attached. 

5. The MCD has no role in this matter. The road as well as the 
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